
SHRI PRAGADA   KOTAIAH:   Kindly 

permit me. I would like  to know... 

THE VICE-CHAIRMAN (SHRI MD. SALIM): 

On which matter are you speaking? The House has 

given him permission to withdraw the Resolution. 

SHRI PRAGADA KOTAIAH: What 

are the  steps  they have taken? Have 

they resulted in the reduction of cotton 

yarn prices?      And what  are the steps 

I hey propose to take to help the hand 

loom weavers in distress? 

. . (Interruptions).. . 
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(c) they assume   the    responsibility 

for informing    the      citizens of their 

basic  rights; 

(d) our laws are made sensitive to 

the specificities of the local situation; 

(e) most of the cases are decided 

locally so that people, especially wo 

men are saved from expensive com 

muting to seek redressal; 

(f) every case is decided within a period of 

six months because justice delayed is  justice  

denied; 
 

RESOLUTION     RE.  MEASURES   TO 

TACKLE  INCREASING  CRIMES   IN THE     

COUNTRY,     PARTICULARLY AGAINST 

WOMEN 

SHRI VIREN J. SHAH (Maharashtra): Sir, I 

beg to move the following Resolution: 

"This House expresses its deep concern over 

the— 

(i) increasing incidents of rape, molestation, 

abduction, kidnapping and a'rocities being 

committed on women in various parts of the 

country and even  in the police custody; 

(ii) illegal detention and torture by the police 

which has become a way of   life; 

(iii) failure of Governmental machi'-nery, 

coupled with judicial delays to protect the life, 

honour, self-respect and dignity of women in the 

country; and 

with a view to improving the status of women, 

safeguarding their honour and dignity in the 

country, this House urges upon Government to 

take immediate steps to revamp the police and 

legal   machinery   to  ensure   that— 

(a) our laws respect the principle of 

equality, 

(b) our laws are written in the local 

languages of the people; 

(g) judges become intimately familiar with 

local customs and usages; 

(h) police dministration is reoriented and 

reorganised so that the police help the victims 

of atrocities and do not continue to be 

perpetrators; 

(i) the persons involved and the police 

officials found guilty are given exemplary 

punishment; 

(j) victims of atrocities and torture, etc, at 

the hands of police and other are   adequately   

compensated;   and 

(k) women organisations and women 

Members of Legislatures are closely associated 

in making and implemtnting the laws  relating to 

women." 

During the last two years a,t least in this very 

House there were eight questions of mine on this 

very subject. The hon. Minister has given a lot of 

data. I am going to look at some specific points 

arising out of these. There is a rape every eighteen 

hours, molestation of women every seventeen 

hours and eve-teasing every four hours. This is. the 

ugly face of Delhi, the crime capital of India. But, 

these are only the reported cases. Delhi has been 

described even in a newspaper article as "the sex-

crime capital of India."   Thes* are based only 
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on recorded cases, Delhi was so described in the 

"SUNDAY OBSERVER" of January 9—15,  1994. 

In reply to a question of mine, Mr. Sayeed 

replied that in the capital there were about 7,000 

cases of criminality against women, including 631 

rape cases which were reported during the last three 

years, according to the report available, with the 

National Crime Records Bureau. 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI P. M. 

SAYEED): Are you disputing   that? 

SHRI VIREN J. SHAH: Are you going to reply 

later? I am not disputing it, Mr. Sayeed. I am sure, 

you realise that this is a matter of grave importance. 

It is not a political question. I concerns the 

humanity of every human being, be he a Member 

of Parliament on one side or the other or somebody 

else. I am sure, you are going to give equal im-

portance. I am mentioning that this is the reply 

given by you. 1 am quoting the Minister of State 

for Home. My submission was that these were the 

re-ported cases. I am not isputing it. There are 

many unreported cases, quite large   in   number. 

The Supreme Court is also seized of several 

incidents. The Supreme Court has recently made a 

very strong indictment I am not going to refer to 

those mattes which  are still   sub  judice. 

I am just going to refer to a very few 

newspaper reports, as examples. I again 

say that out of 100 cases, may be five 

or ten cases or even less are reported. 

I am talking of them at the All-India 

level.  

The "INDIAN EXPRESS" of the 24th April, 

1994 reports a distressing case of violence against a 

woman. This is something on which every Indian 

should have hanged his head in shame. A young 

woman was raped. The rapist did not stop at that. 

He blinded her, cut off her tongue and hands. The 

purpose was 

not mere Badism but also so that she could not, in 

any way, give evidence or identify him. Without 

sight she could not read his name if it was put in 

front of her without her hands there was no way to 

write, without a tongue, no way to speak. There 

was the problem of evidence before the court. This 

is the situation. 

In   the   "INDIAN   EXPRESS"  of   the 1st of 

May, 1994, there is a case.      The article is entitled 

"Unknown father ot all crime... I am not going into 

it.    The 22nd April  1994 indian Express      repor-

ted  that  an Australian  woman  was kidnapped  in  

a  moving car on  the  outer circle of the Connaught 

Circle. Here   1 want   to   say   something.    The   

Governments of lndia and Japan have appointed  a   

India-Japan  Study   Committee   of which I  am  a 

member for the last five, six   years.   Mr.   

Manmohan  Singh   was the Chairman earlier  and    

many others were there.  The Chairman of the Japan 

Committee is a former Prime Minister of Japan. We 

had a meeting recently, talking about development 

of tourism.     The Japanese side  mentioned  that      

tourism could be encouraged not just by   providing 

infrastructure but by providing security and safety 

of the tourists. They cited the cases of the  Japanese 

tourist women in Delhi being harassed. This is an 

example only. There is another case       The Pioneer 

of 24th April reported   the case of a Banwari 

woman. A Banwari woman, who was raped, went to 

a Police station. The SHO asked her for  medical 

report. She went to the primary health      centre 

where she was asked to go to Jaipur. At the main 

hospital,  she was asked to produce an order of the 

Magistrate    before she could be medically 

examined. Why I am saying all this is to piont aut 

the importance of this so that we can find     a 

solution. There is no mere finding fault right now. 

She went to the     Magistrate. After two days, a test 

was done.      But the Deputy Superintendent of 

Police refused to register a case of rape. 

Then, there is la case of detention and tourture of 

a woman in the police suc-tody.     The' 28th April, 

1994 issue of The 



measures to tackle [6 MAY 1994 ] increasing crimes        402 
against women 

Hindustan Times reported this. I am giving   you 

only  the recent cases.     In  this case the woman 

said that cops raped her in Delhi The Observer of 

4th May, 1994 reported a case of the Government's 

apathy towards two rape victims and the delayed 

action againt the policemen, allegedly involved in an 

incident at Jabalpur in this, some policemen were    

involved and this   is   the   apathy.   The  Indian  

Express reported a case, which was being probed by   

CBI,  of   a   woman  petitioner     whose forehead 

was  tattooed  by  the     Amritsar police  in 

December,  1993. Also  there is a reported case in 

which 15 female noncriminal lunatics, who were 

kept in a jail for a long time,  were  ordered to  be re-

leased from the     Presidency Jail   by the Calcutta 

High Court.   They were      kept there for the last 

many years. There are a large number of such 

unfortunate women languishing in the jails in    

various parts of the  country. In  the year  1974— 

the  International  Year   of Women,      I took  up 

certain cases   and wrote to 100 prominent  women  

in  the  country  about specific cases which took 

place in Bengal on women in the age group of 14-64 

years Newspapers had reported specific names of 

guilty police officer* of inhuman tortures We have  

hardly moved in that direction. We are now in 1994. 

But we are no better off today than what we were at 

that time.      So,  judicial  intervention, for the last 

two years, resulted in the   release of some  of  

them—107  in  the  case   of  the Presidency Jail. 

But they find themselves, in a great difficulty. There 

is an editorial in the National Herald of 12th March. 

1994 to which I want to refer. It is title 1 as 'Capital 

punishment'.   "The heart-rending experience  of a 

13-year-old  girl.... 

 

 

'"The heart-rending experience of a 13-year-old girl 

at the hands of two criminals and, even more 

reprehensible and condemnable, the police of 

Samalkha. town..." was one of the cases to come up 

before the court. The police wanted her to withdraw 

the case against the rapists. The editorial says—it 

appiie, to all of us just now—"It is not enough to be 

shocked by these statistics. . " When these issues 

come up, all of us raise them in both the Houses of 

Parliament.. . Nor is it enough for the authorities to 

say they are seized of the problem, as they 

periodically say." But I am sure that this time, the 

Home Minister, in his reply,   is  not going  to say 

that 

THE MINISTRY   OF     AGRICULTURE   

(SHRI  BALRAM  JAKHAR):     How 

do you presume that? 

SHRI VIREN J. SHAH: 1 presume be cause 1 

credit him with some sensitivity That is why I 

presume that he will not say that. If he does say. 1 

have to feel very sorry. And if you presume that he 

is going to say that, then it speaks volumes for you 

and home Minister. The Times of lndia of 8th 

March talked about the curse of being born as a 

female, particularly in a Dalit family in view of the 

cases of stripping of a Dalit woman in UP and the 

tattooing of four women by the Punjab police. 

Then, there is an editorial in the Tribune on 10th 

March, 1994 about the plight of the Nirmalas. I 

have mentioned this because these are specific  

cases.   T   quote: 

'Amidst the euphoria surrounding International 

Women's Day (March 8) comes the harrowing tale 

of Nirmala, a 13-year-old girl working in a Delhi 

household She was being branded with a hair-

dryer, beaten with iron roads and rolling pins etc., 

And rolling pins etc. Yes very little action has 

been taken. Now what is the result   of   this   ?   

This   is   something. 



 

[Shdi  Viren J. Shah] 

Mr.   Vice-Chairman,  we should  take care of.      For 

the first time on   the 20th April,  1994, the Supreme 

Court has  given a ruling  that attempt  to commit 

suicide is not a crime. Until now when a person     

attempted to commit  suicide,   it  was   considered       

as a  crime.      Why   did        the      Supreme Court 

give this decision?  What was the case? The case was 

of a woman who was raped,     insulted    and humilia-

ted and she felt that she would have to face  the 

ignaminy of undergoing an open trial in the court of 

the sexual violence committed on her which earlier 

might have been known only to   a   few  would,     and     

which     would become   widely     known   now   and  

then she made  an  attempt   to   commit     suicide.  

She  was      charged.       The honourable Supreme 

Court acquitted her and laid down, "When such a 

woman attempts to commit suicide, it cannot be 

considered as a crime." The crime in such a case is to 

prosecute her and give the punishment. 

I have today's 'The Times of India newspaper.       

It   has  been   reported in the front page—I am 

going to read only  two lines—"The Delhi High 

Court has     summoned  the  city police and ordered  

medical  examination of      a woman  who  has  

alleged   that      she had been  repeatedly    tortured     

by some  men...   with  the active connivance of the 

city police." The matter is sub-judice.       I   am  not      

going   to talk about it.     But this is what has been  

reported in today's newspaper. As I said earlier, 

thousands of cases go    unreported on account of     

two factors.        One   relates  to   the poor people.      

They do  not      go  to  the police station to make a    

complaint because  they  are afraid  as  to what 

would happen to them.   I am going to cite a specific 

example known to me  personally  in  one  of the 

police stations  located  in  the best locality of 

Bombay wherein a woman   bank officer went to 

lodge an F.I.R.  about a minor car     accident.      

The    police took no action.     I had to intervene 

personally.     She  happened  to be      my niece.  I   

know    about    that  case     personally.      The police 

officer had refused to write a complaint.   He was 

demanding some money.      This polic station covers 

residences of the Governor, the Chief Minister, 

Ministers and others.      If it-could happen in such  a  

place,  you  can  imagine  the situation in jhuggis and 

jhopris and small villages.      What would happen to 

the poor women? That is why   I have submitted  that  

thousands      of cases  go  unreported.       Similarly,   

a very  large  number of  torture  cases and  dowry  

deaths  go  unreported. 

Recently the honourable Minister, Mr.   Sayeed  has 

given a reply      in Parliament regarding officially 

reported cases of dowry   deaths   during   the year   

1993.   We are  all   aware   of      the fact that    many   

go    unreported.     The number of cases of dowry 

deaths reported    during      the    year    1993      in 

Uttar   Pradesh   was    1,952,   in   Maharashtra  746     

Andhra   Pradesh  575      and Delhi  107.      Let us  

consider  why such atrocities     including    those   by  

the police occur and what should be the solution. 

Merely getting excited does not lead us anywhere.   

We must go into  it and find  out why   this happens.      

I do not want to condemn the   policemen  and   the 

police  force a whole.    I      certainly    condemn      

the action.      But  no  one      should  condemn the 

entire police force because that  is  not  right.      We  

cannot run the country. So, why does it happen? To 

my mind, it     happens because     of apathy at various    

levels. We can  also see   that in     this      House or in      

the Press which do not show interest in reporting a 

matter like  this.      If there is   a sensational    matter,      

the    House would  be  full,  the      Press   gallery 

would      be full      and the      newspaper would be 

full.      But atrocities     on women   get   no   

importance.   For      the first  time   a discussion     is   

coming    up on  atrocities   against women.   There is 

apathy at the desision making      level also.      There 

is apathy at the level of senior    officers  also.       

There is 
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apathy at  the level of Members    of Parliament,  

Members  of   Legislature 

also.      For a moment we get exci 

ted. Sometimes      policemen  are 

away or a long time from     their families and this 

also leads to their lust 

getting      better       over     their      senses. 

It is universal. It happens all over the world. There 

is a psychological approach towards women. How 

do men look at women? As a sex object as chattel, 

as something available to satisfy their lust. We can-

not deny certain realities. In India, particularly, 

what is happening is, there is refusal by police to 

register complaints. The police does not observe the 

legal processes including the Supreme Court 

directive. I will take two minutes to give an 

example. 

I want to talk about the case     of my  own  neice,  

sister's  daughter-in-law.       She  went      to   

register  a    case along with another female officer 

of the bank at 4.30 p.m.  in the police station  at  

Ganderi  which is  a posh area in   Bombay.      A 

scooter     touched her car and the scooterist fell 

down. Nothing  happened.       They went  to the 

police station.      The Sub-Inspector, on his own, 

said, "Oh, that man is very much injured. You must 

pay Rs.   50,000|-  and settle   the matter." She said, 

"Why?".  He said, "Do not let this woman go out.   

I am  going there and coming back."      She rang up 

my office.      I     happened  to be there.       

Immediately.       I       requested someone  to talk  

to the Asstt. Com-missionert of Police    and    a   

complain was  registered.       When  they  were 

leaving the compound, this man was coming back.     

He stopped them and asked, "How can you go?".  

Ultimately, he rang up that evening at 8.15 p.m.. By 

that time, I had communicated it to the 

Commissioner of Police in    writing.  At 8. 15, he 

talked to my sister and asked her to compromise 

and   asked her to send my nice   immediately   to    

the  police    station even though it was late at night. 

He threatened that otherwise     she would have   to 

go to the court     every 

day   and   she  would   lose   her   job.       1 again rang 

up the Commissioner   of Police.      There is  a   clear 

Supreme Court  directive  that no  woman can be 

called to a police     station after dusk and no woman 

can be kept in a  police station  after sun-set,  without  

an  order from  the Magistrate. And, this is happening 

in the city of Bombay in the most posh area! One 

shudders to  think what happens in the   rest of India.      

Again pressure was  brought.      They registered  the 

complaint  against  the Sub.Inspector to the 

Commissioner, to the Government  and the Chief 

Minister     and yet,  the matter    could not   proceed 

because  senior  officers,  finally   exonerated    the   

Sub-Inspector.      My niece pad to go through that 

case or three ye3rs after which it was found that rl.ere 

was no case against her.   This is our system    and    

that    is why people held  to all these things. 

There is shielding of the culprits by   'he police,  

by  the     higher-ups. Police      officers     protect    

their      own people.      And   there  is    a    slow      

and painful judicial process, including the easy 

availability of bail.      The rape case a may go on 

attending courts for JO years.      The    culprit   may   

get bail. And nowinete  evidence could be produced  

after   10     years.       A  woman cannot go on.      

The   National      Com-misson for Women and 

several other organisations  had  made an in-depth 

study and made many recommendations.      There is 

a Law Commission report  which      Justice  D.A.   

Desai submitted 10 years    back.   I would urge 

upon the hon.   Home Minister and  the hon.   

Minister  of State for Home  to  look  into  the      

archievs. There is this ten-year old Law Commission 

report, accepted but not acted upon. What is going 

on? Why is it not acted upon? I have   known the 

hon. Minister of! State  for many  years. We went to 

the Lok Sabha together in 1967.     He has the 

sensitivity not just to look    into it, but to do some-

thing about it.     We have data about what could be 

done.      In my own 
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Resolution, I have given certain sug 

gestions.       There are the recommen 

dations   of  the      National      Commission 

for Women and the Law Commission. 

The need is to implement them and 

implement them quickly.      The need 

is to act and act now, not just     to 

give assurances  that      action would     be 

taken.       If       you   go       through      the 

last   six   years   speeches,   you  will       find 

Ministers'   assurances,  whichever      party 

might  have   been       in power.       If  you 

relate   them  to  action      taken,  it   is  a 

matter  of   great   sorrow,   sadness. 

In the other areas you might not be 

taking decisions in time.   But, here, 

this is a     question of humanity.      Wo 

men who  are   the most  vulnerable     are 

being   persecuted.       So,  my    suggestions 

would be.   Firstly, implement quick 

ly. Secondly,   the      Government 

should not   delay action.      It      is      the 

same thing.      Thirdly, we must wi 

dely   disseminate     to      individuals       the 

rights  of  individuals,       whether       they 

are      complainants or  people  taken 

into   police  custody.       Both   have   rights 

given under the laws and those given 

by   the      Supreme      Court.       They 

should  be   given proper  information 

through   the      Doordarshan       and   AIR 

that our laws are written in all the 

languages.      Today,   all       over      India, 

the people are    watching     Doordarshan 

programmes and listening  to  AIR. Even 

the people   living  in jhuggis    in    small 

towns  are  watching these program 

mes.      In all the languages it should 

be told that women have such     and 

such rights;   the  so-called accused    have 

these rights; the police cannot do the 

following and so on.     If it is made 

known,   the   situation might improve. 

Then, the Law Commission has suggested, 

among other things, to set up Nyaya Panchayat. I 

suggest that Nyaya Panchayats with effective power 

should be set up in every tehsil so that the people do 

not have to go to the district court on the sessions 

court which is far away from the district 

headquarters. 
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There are many suggestions made 

by the National Commission for 

Women. 1 would mention only a 

few of them. The NWC has sugges 

ted that major changes should be 

made, amendments should be made in. 

the following laws; the Dowry Prohi 

bition Act, 1961 the Indian Penal 

Code, the Criminal Procedure Code, 

the Indian Evidence Act and the 

Commission on Sati Prevention Act. 

But all the suggestions of the Na 

tional Commission fox Women and 

its specific reports are stacked some 

where in the Government. Now 

they send them to the Ministry of 

Human Resource Development be 

cause that is the administrative Mi 

nistry. Between the Ministry of 

Hitman Resource Development and 

the Ministry of Law, it will again 

take a lot of time because the law 

has to be changed. Two years have 

passed. No one knows what the 

status of this Report is. Would the 

hon. Minister kindly find out and 

inform the House as to where those 

particular suggestions are right now 

held up and what steps you are taking 

to see that things move much, faster? 

After the Human Resot/ce Develop 

ment Ministry, they will go to the 

Home Ministry.       They      will    take 

their own time in drafting it. Then the Ministry of 

Law, as usual, will sit on it es long as they like. 

Could the Minister of State for Home, as a human 

being, see to it. that things move much faster and 

then, consider bringing all crimes against women 

under one law? That was also a suggestion. Bring all 

crimes against women under one law. Clear written 

directives with do's and don'ts' should be given to 

evey police station in their own language and also in 

English so that people can read them. Directives 

should also be given for not calling women to police 

stations after sunset, not keeping women in police 

custody after it becomes dark without proper 

magisterial orders and permitting the person brought 

to the police station  to inform his or  her    relative, 

407        measures to tackle [ RAJYA SABHA ] 



409       measures to tackle [6 MAY 1994] increasing crimes 410 
against women 

friend 01 lawyer it is the Supreme Court order or 

directive. Sir, the Commissioner of Police of Delhi 

or the Joint Commissioner of Police said that they 

were not clear whether this is binding or not. Mr. 

Vice-Chairman, it is amazing to find the Joint 

Commissioner of Police saying this about the 

Supreme Court, and because of a Secretary of the 

Government of India and his son being beaten up, 

this got publicity. Then only action was taken. But 

what would happen if an ordinary person who is 

driving a car or a cycle is beaten up or if a 

rickshawala is beaten up? No news, no action. It 

happens every day. Law is supposed to be the  

same  for  all. 

My  last     suggestion  is   that more 

powers  should  be given   to the National 

Commission      for     Women. Today their power 

are very limited. They may be given more powers 

to direct the police for registring cases. Po wer 

should he given to the National Commission for 

Women for directing the police to register a case 

and pro ceed. Today they do not have the power to 

direct the police to regis ter a case and proceed. 

Simi larly, a State Commission for Women should 

be set up in every State with adequate and effective 

powers. A designated authority like police 

Ombudsman, whatever you like to call it, should be 

set up to re gister complaints against the police 

men for acts of misconduct, etc. I don't find any 

way to lodge a com plaint against a member of the 

police who refuse to do this without my writing to 

the Police Commissioner or taking it up with the 

Governor or the State Chief Minister. There was 

no way to register a complaint or an FIR. So, I am 

suggesting the setting up of an independent 

designated authority like a police Ombudsman 

with the power to register a com plaint against a 

policeman for his misconduct  of various kinds, 

Then I want only to say about the social 

consequences.      What happens 

when justices is being denied? The people take law 

into their own hands to defend themselves. The most 

classic case is there in the latest issue of THE 

WEEK magazine, which is dated May 8, 1994. It is 

the day after tomorrow. That has come today. It 

carries a big article "ARMS AND THE WOMEN". 

The Delit Sena in Bihar teaches women how to use 

guns and make bombs. Detailed photograph are 

given there. The women are given training on how 

to use guns. I personally support this. When the 

authorities and the staff and the Government fail to 

protect women. women take law into their own 

hands to defend themselves. I am supporting it. It 

may be con-cidered illegal. It may be considered 

criminal. But it is much less criminal and much less 

illegal than what is happening at the hands of the 

police and others in the States. I will read only one 

sentence which a woman trainee says, "We do not 

want to the dependent on the police as they always 

side with the oppressors. I have prepared the women 

of my village to participate in the training camp." It 

goes on in great details. 

Mr. , Vice-Chairman, in the end may I submit 

that it is for the Members of Parliament to take up 

this issue very seriously? There should be no party 

consideration. This should not he considered from 

any political angle. It is for the Members of 

Parliament as guardians, as elected representatives 

of the people of India. to safeguard the Constitution 

and the people. It is for the Members of Parliament 

to take up this; issue very serijusly and to see to it 

that suitable and early action is taken by the 

Governments, both Central and State. I am going to 

repeat it for the benefit of Miss Selja. It is for the 

Members of Parliament to take up this issue very 

seriously and to sec to it that suitable and early, 

action is taken by the Governments, both Central 

and State, to bring to      an 
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end to these shameful and inhuman acts against 

women. I appeal to the Minister to formulate a 

time-bound piogramme of action. The Resolution 

of mine is comprehensive enough to provide 

guidelines, apart from the National Commission for 

Women's Report, the Law Commissions' Report 

and several other voluntary agencies' reports. 

The   question   was  proposed. 

THE VICE-CNAIRMAN (SHRI MD. SALIM): 

Shrimati Vyjayantlmala Bali. Do you want to 

speak from the front side? Then you please come 

to the front and speak. 

SHRIMATI  VJAYATIMALA 

BALI (Nominated): Sir, I am happy to be in this 

august House and to make my maiden speech. I 

support the Resolution moved by Shri Viren J. Shah 

which relates to the atrocities committed on women 

in the various parts of the country. I am glad that 

Mr. Shah, despite being a male, has moved this 

Resolution and I appreciate his deep understanding 

of the problems of women. Sir, when we go through 

the pages of the history of ancient India, we find that 

women had always been held in high esteem. Their 

ability to bring up a family, society or a country had 

been well recognised. The various feminine forms of 

the Almighty like 'Shakti', 'Kali', 'Lakshmi', "Vidya', 

etc. depict the sacred place given to women in this 

country. 'Ma' or 'mother' has been regarded as God 

in human form. Unfortunately, in spite of the glory 

attached to women in our society from time 

immemorial, of late, there has been a decline in the 

respect enjoyed by women. What do we attribute 

this to? Is it due to the traditional economic 

dependence of woman on man? Or is it because of 

her comparatively weak physique? Or is ft owing to 

the degradation   of 

moral values in our society as a whole which, in 

turn, is a consequence of the reduction in the 

standards of moral education in our schools? Well, 

it seems to be the cumulative effect of all these 

factors. It is the male superiority, male domination, 

that makes women the target of evil think ing. 

Women are the victims of so ciety. They become 

commodities be cause society views them that way. 

There are feminist organisations and crusaders 

fighting relentlessly and untiringly against such 

horrifying, inhuman atrocities that women are 

subjected to. Where do we begin and how do we 

end this savage hu man behaviour? The condition 

of the common women is pathetic now. Should we 

continue with the ugly incidents of  dowry-deaths, 

bride burning, individual rape, gang-rape, 

female infanticide, eve-teasing, and problems of 

unequal wages and fe male illiteracy, occurring all 

the over the country, happening all the 

time, increasingly? Ts it because Manu had said, 

"Woman is as foul as falsehood itself? Is it because 

the Shankaracharya of Puri objected to a woman 

reciting the Vedas? Ironi cally, the Manu Smriti 

also mentions of "the Gods residing where women 

are worshipped". Is it a falacy to day? Even today, 

the Hindustan Times carries a news item of self-

immola tion by a 27-year old mother in Sion. 

Bombay. Mrs. Arvind Kaur has burnt herself and 

her six-month old child to death. The alleged tor- 

ture by her husband and in-laws for dowry is the 

cause. This is gathered from her dying declaration. 

There is another news item about the Madhya 

Pradesh Government offer ing compensation twice 

for a girl raped twice! Has a  government       the 

Madhya Pradesh Government. fixed rates of 

compensation for those unfortunate women who 

undergo the agony and embarrassment of rape by 

anti-socials? The report says that a Minister of the 

Government announced that normally the payment 

was Rs. 10,000/- but because the girl was raped 

twice, she would get Rs. 20,000/- 



 

Isn't it ironical? What happens if she was raped 

more than that? Is she going to be compensated all 

the more for the humiliation and agony that she 

goes through? How do they equate the agony that a 

woman undergoes with monetary compensation? 

(Interruptions) 

SHRIMATI RENUKA CHOWDHURY 

(Andhra Pradesh); That is why Lauretta Babbits 

are born. 

SHRIMATI VYJAYANTLMALA 

BALI:      I can cite another example of rape  of an  

unfortunate woman and her death in the police lock-

up. This happened in the    case of Smt.    Vasan.-tha 

when she was detained on 22-3-94 at 

Muthandikuppam Police Station in the  Vallalar 

District of  Tamil Nadu. The culprits have not been 

arrested till   now.      Here I would  like    to  ask: 

Why do  these...   (Interruptions)... 

SHRI J. S. RAJU (Tamil Nadu): It was because 

a lady is the Chief Minister of Tamil Nadu. 

SHRIMATI VYJAYANTLMALA 
BALI: I beg your pardon. 

SHU J. S. RAJU: It was because a lady is the 

Chief Minister of Tamil Nadu. That is why, the 

culprits were not   anested.. .    (Interruptions). 

SHRIMATI VYJAYANTLMALA 

BALI: This incident happened in my Own State... 

Interruptions). . . It is happening all over the 

country. It is a shame and disgrace to our count 

ry. Here I would like to ask: Why do these 

incidents occur? Apart  from the deficiency or the 

part of the law enforcing agencies—the so-called 

law enforceing agencies. I repeat—Ialso see a 

terrible degradation in the adherence to moral 

values in the society. Some politicians, in the 

pursuit of short-cuts to power, in dulge in dirty 

politics, involving casteism, fundamentalism of all 

kinds, rowdyasm, fanaticism and all     other 
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anti-social 'isms'. If there are any 'isms' left, they are 

bound to come up. This certainly affects the mind-

frame of the youth which is young antl 

impresionable. This, to my mind, has played a very 

important role in our youth throwing to the winds 

what we have been considering 'social values'. 

Coming back to the particular aspect of 

atrocities, I want to lay stress on two areas. One is 

the area of employment. In spite of the policy of 

the State that there should be no discrimination on 

the ground of sex, we see a lot of discrimination, 

especially on the rural side. In the villages, women 

labourers get only half the remuneration paid to 

men labourers, for the same type of work. 

Something should be done on a war-footing to 

remove this discrimination. 

The second area is one which has not been 

touched by many. That is the area of family 

planning. Even here, women are the target of haras-

sment. Almost all the family welfare activities, 

family planning activities, aim at women It is a fact 

known to all of us that the woman is not the person 

who decides the size of the family or how many 

children does she have. It is most unfortunate that a 

woman has no say in this matter. Invariably, it is the 

man who decides. But the target of family planning 

is women. And the worst part of it is, even the 

research in this particular field has women in mind. 

Take, for example, Copper-D or Mala-D. The target 

group is women. Almost all the new invasive 

medical procedures for family planning target 

women. Here, women are treated a? guinea-pigs and 

are subjected to experiments. I would request the 

hon. Minister to see if a change in the direction of 

research could be effected so as to make the male 

members subjects of such  experiments. 

SHRIMATI RENUKA CHOWDHURY: 

Norplants for males. 
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SHRIMATI VYJAYANTIMALA BALI: Why 

not? It is a very good idea. 1 thank you. Let us fight 

for that. I do agree with Mr. Viren J. Shah that our 

laws should be made sensitive to the specificities of 

the local situation. A woman wronged cannot speak 

out to the same extent as a man wronged. There are 

certain social stigmas which get attached to a 

woman who speaks out on such occasions. This 

factor should always be borne in mind in the im-

plementation of any law concerning women. 

Also, the society has to put an. end 

to  them. Stringent    measures should 

be   taken   by   collective  action   com 

mittees and organisations in      every 

State at different levels since getting 

any  justice from a court is just      a 

mockery.  Justice     delayed is justice 

denied.      We all are aware of    this. 

Besides  denying justice,  it still car 

ries on. The women are subjected   to 

harassment and shattering experience. 

They have no way out. The evil  the 

depraved, the molesters and  the ra 

pists should get severe punishment— 

they should  not be  allowed  to    get 

away.      They deserve severe punish 

ment—so  that they cannot get away 

only  to  come  back  for   more      pleasure 

and beastly satisfaction to their appe 

tite,  

I appeal to you to inflict punishment on such 

depraved men and do away with the anti-women-

slant social structure which is hostile and is 

bringing down the dignity and honour of women. 

4.00  p.   M. 

 

With these words, Sir, I thank you 

for allowing me to make my maiden 

speech, and I support the Resolution 

moved by Shri Viren Shah. Thank 

you, Sir.  

SHRI       DINESHBHAI    TRIVEDI 

(Gujarat): I wish you had also mentioned about 

what the ill-effects are of television and cinema on 

the kind of things happening. 

THE VICE-CHAIRMAN (SHRI MD. SALIM):   

Smt.  Malti Sharma. 

 

"Nari" has to be given that status and dignity 

which she richly deserves. 
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have seen that 

every hon. Member feels very stiongly, that the 

House should resolve that it may be carried on to 

the next Session and request the hon. Chairman to 

do so. I think this should be done so that the matter 

could be dealt with in full. 

THE VICE-CHAIRMAN (SHRIMATI 

KAMLA SINHA): A motion is to be moved in 

the House itself and if  the  House   approves,  

then  it  can 

be done. 

SHRIMATI VEENA VERMA: This 

Resolution can be taken up in the next Session 

also. 

THE  VICE-CHAIRMAN   (SHRIMATI 

KAMLA SINHA);     You    move        the 

motion ive minutes before 5 o'clock. 

This  Resolution  can  be  taken    up     in 

the next   Session also. 

 
The mover of the Resolution        can move the 

motion and she can second 

it. 

 
SHBI VIREN J. SHAH; As the mover of the 

Resolution, I highly appreciate what Smt. Veena 

Verma has said. I feel very strongly' and 1 

/ 
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SHRIMATI RENUKA CHOWDHURY: 

Madam, I support Smt. Veena Verma's plea. 
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SHRIMATl ILA PANDA (Orissa): Madam Vice-

Chairman, I rise to support the Resolution moved by 

my colleague, Shri Viren J. Shah, expressing deep 

concern and anguish at the increasing incidents of 

rape, abduction and molestation of women in our 

country. In order to improve the status of women in 

our society we have to put an end to these types of 

tortures and exploitation of women. Mr. Shah has 

suggested a number of steps which should be 

considered to ensure the dignity of women in our 

society. He has laid maximum emphasis on the need 

to thoroughly revamp the police set-up and the legal 

machinery. Madam Vice-Chairman, the status of 

women in ancient India was very high. The ancient 

literatures are full of such examples when society 

used to respect women.  But un-fortunately there had 

been a fall in the status of women during the 

medieval period and there has been a further fall in 

their status during the present time. Though there are 

a number of laws which enjoin the principle of equal 

status to men and women in the society, 

unfortunately, the reality is totolly different. Women 

are being subjected to various kinds of atrocities in 

the present day society. I want to point out with a 

deep sense of anguish that the atrocities on women 

start right from the time the girl child is there in her 

mother's womb. The sex-determination tests 

victimise the female children. Newspaper reports 

abound in news items relating to the rape of even 

minor girls, dowry deaths, bride-burning, 

prostitution, minor-girls marriage to old men, 

stripping and parading of naked women on the 

streets and so on and so forth. Madam, India boasts 

of a civilisation of thousands and thousands of years. 

But I fail to know when the atrocities on women will 

come to an end. 
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Usually, atrocities like rape, molestation, 

kidnappings, etc., are committed by antisocial 

elements but now the recent tren of torture of 

women by the police is greatly disturbing. Such a 

trend only project the rottenness of a vulgar and un-

civilised society. The police has the most important 

role to play in maintaining 'aw and order in the 

society and thereby making it crime-free. The 

judiciary has also an equally vital role to play. But, 

unfortunately, now the police has started behaving 

like criminal and anti-social elements. Sometimes 

the police is directly involved in the crimes against 

women. Sometimes the crimes are committed with 

the connivance of police. A report in the Times of 

India of today is just the tip of the iceberg of many 

such crimes against women committed throughout 

the length and breadth of the country. Rape, com-

mitted by the police, leading to custody death, is the 

most heinous of crimes committed on women. 

Madam, as the country moves closer towards the 

panacea of economic liberalisation, no one has the 

time for more vital causes, especially, when they 

concern women. It is not. as if the judiciary has its 

hands tied because of insufficient legislation; on the 

contrary, this country has a tradition of over-

legislation. Laws are passed for the asking but, at 

the same time, enough loopholes are left for the 

culprits to stip through. I am reminded of an 

incident, of rape of five Padaria women by fourteen 

policemen in February, 1988. The victims were 

offered Rs. 1,000/- to rebuild their huts which were 

broken by the police. This time the judgement came 

sooner, within a year. The policemen were 

acquitted. What is surprising is not that there are 

rapists and child-molesters in our society, but there 

are no effective legal deterrents to curb these 

tendencies. Court processes have become a mockery 

thanks to the inordinate delays. A court trial is a 

harrowing experience fo'r women who dare to face 

it. What' we lack is not a law to prevent crime 

against women, but the will to interpret it in favour 

of women, 
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The Resolution of my friend, Mr. Shah, is   timely  

and   it suggests   a  number  of measures to curb the 

atrocities on women. J urge upon the Government to 

show the will in bringing the culprits to book and 

awarding heavy punishment,  if at all we want a  

crime  free   society.       Secondly there should be an 

all-women police station in each and every sub-

division in the country.    Thirdly, there should be at 

least 30 per cent of jobs reserved for women in  the    

police    force.    Fourthly,    heavy punishments 

should be given to policemen who  commit   such  

crimes.    Fifthly,  free legal aid should be provided to 

rape victims.    Emphasis should be on entrusting 

women judges with  trial of such cases. 

1 once again  thank  you.   Madam    for your 

indulgence. 
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J move that this matter may be held over to the 

next Session. The House may permit it and the 

Chairman's approval may be obtained for that 

purpose. 

SHRIMATI RENUKA CHOW- 

DHURY: Madam, I second the proposal. 

(Interruptions) Take the sense of the House 

and then convey it to the Chairman. 

SHRI  H.   HANUMANTHAPPA   (Kar-

nataka): Madam, may I say something? 

SHRI VIREN J. SHAH: You can take the 

vote, Madam The sense of the House is clear. 

All sides are for it. The hon. Minister also 

wants it to be continued. What is the problem 

with Mr. Hanumanthappa ? Memebrs from all 

the parties are for it. The matter is non-political. 

It is supported by Members from all the parties. 

Madam Vice-Chairman, please take the sense 

of the House and decide. 

SHRI H. HANUMANTHAPPA: Why do 

you jump for  vote, Mr. Shah? 

SHRI VIREN J. SHAH: Mr. Hanu-

manthappa, I am only asking the Chair to  take 

the  sense of the House. 

SHRI MD. SALIM:    If he has some thing 

to say, he may say. 

SHRI H. HANUMANTHAPPA:I may have a 

different point of view. I wanted to  say... 

SHRI MD. SALIM: Madam, please allow 

him. 

THE VICE-CHAIRMAN (SHRIMATI 

KAMLA SINHA): Okay. Mr. Hanumanthappa, 

if you want to say something, you can. 

SHRI H. HANUMANTHAPPA: All right; I 

don't speak. 

SHRIMATI RENUKA CHOW-DHURY; Mr. 
Hanumanthappa is upset. I do not like that Please 

say what you want to say. 

SHRI H. HANUMANTHAPPA: You do not want 

me to say. 

SHRIMATI RENUKA CHOWDHURY:   We 

want. 

April 30, 1954. There is another example, another 

precedent—December 10, 1984. In these two 

instances, the discussion on the Private Members' 

Resolution was carried over to the nest Session on a 

motion for adjournment of the debate to the next 

Session. 

SHRI VIREN J. SHAH: Madam Vice-Chairman 

as the mover of the Resolution, 
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THE VICE-CHAIRMAN (SHRIMATI KAMLA 

SINHA): Is it the sense at the House that this 

Resolution should be carried over to the next 

Seasson? 

HON.  MEMBERS:    Yes. 

THE VICE-CHAIRMAN (SHRIMATI KAMLA 

SINHA): Okay. This will be done. 

STATEMENTS BY MINISTERS 

Price policy for Raw Jute for 1994-95 season 

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI ARVIND 

NETAM): The Government of lndia has fixed the 

Minimum Support Price (MSP) for TD-5 grade of 

raw jute in Assam for 1994-95 season at Rs. 470 

per quintal. This marks an increase of Rs 20 per 

quintal over the price fixed for the 1993-94 season. 

The corresponding Minimum Support Prices of 

other varieties and grades of raw jute shall be fixed 

by the Jute Commissioner of India. Ministry of 

Textiles, in the light of normal market price 

differentials. 

The Jute Corporation of India (ICD will 

undertake price support operations in raw jute as 

and when required. Adequate funds will be 

provided in time to ICT to  perform  its   functions   

efficiently. 

The increase in Minimum Support Price is 

expected to encourage the farmers to invest more in 

jute cultivation and raise the  

production/productivity  of raw jute. 

THE VICE-CHARMAN (SHRIMATI KAMLA 

SINHA): Now. clarifications. I have some names in 

front of me. Mr. John F. Fernandes. Not here Mr. 

Satya Prakash Malaviya. Not here. Dr. Biplab 

Dasgupta. Not here. Mr. N. Giri Prasad. 

SHRI N. GIRI PRASAD (Andhra Pradesh): 

Madam Vice-Chairman, the statement made by the 

hon Minister on the price for jute is highly 

disappointing. I say this because the increase is only 

Rs. 20 per quintal over the price fixed for the 1993-

94 season. As everybody knows, the inflation rate is 

more than 10 per cent. 

Even if we take it as the basis for calculation, the 

Government should have increased it atleost by Rs. 

50. Why has the Government fixed it only at Rs. 

20? Just sometime before, the Minister for Civil 

Supplies was saying that they were increasing the 

price of agricultural produce at the rate of Rs. 55, 

but it seems this doesn't apply to raw jute. In my 

State, of course, there is a small area in the north 

coastal districts like Srikakulam where jute is grown 

but, as far as I understand, the per acre yield is very 

low and the price also is very low. In this 

background, in order to help the jute growers ,the 

Govemment must come forward to increase it at 

leas; by Rs. 50. Otherwise it will  not be 

remunerative. 

Madam, you please see the last paragraph of the 

statement: "The increase in Minimum Support Price 

is exepcted to encouarge the farmers to invest more 

in jute cultivation and raise the production/ 

productivity of raw jute." With this meagre increase 

of Rs. 20, can you expect to achieve this aim of 

encouraging the farmers to invest more ? On what 

basis can they invest? There should be some income 

to invest. There is no income. It does not give any 

income; it does not even neutralize the inflationary 

pressure Then how can they increase the 

production/productivity? So I request the Minister 

to consider raising the price at least to that level. 

I think, even after increasing the price, the 

Agriculture Ministry needs to consider whether it is 

not necessary to divert part of this cultivation to 

other remunerative crops. T am afraid, in spite of 

the best efforts being made in most of the places, 

jute cultivation is not proving to be remunerative. 

That is why they can advise or persuade the 

peasants, wherever they can grow alternative crops, 

to shift to some other crops, besides increasing the 

iute price a bit more. 

Thank  you. 

 


